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Judgement

Sindhu Sharma, J

1. Applicant/Respondent seeks transfer of this petition to the Armed Force
Tribunal Srinagar Circuit Bench, at Jammu.

2. Petitioner, who was serving in the Army, has approached this Court for grant
of disability pension as well as shelter or alternative appointment.

3. Since the relief, sought by the petitioner, is under the provisions of Army Act,
therefore, in view of Sections 14 and 34 of the Armed Forces Tribunal Act, 2007,
any person seeking relief under the Army Act, Navy Act and Air Force Act, 2007
will have to approach the Armed Forces Tribunal for seeking redressal of his
grievance.

4. In view of aforesaid and the law laid down in Tilak Raj v. Union of India and
ors. 2018 LAB.I.C. 988 and Darshan Singh v. Union of India and ors. 2018 (1)
JKJ 315, this petition is transferred to the Armed Forces Tribunal, Srinagar Circuit
Bench, at Jammu along with the record.

5. Petition as well as application is, accordingly, disposed of.
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